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Shri Alaf̂ ê an: I do not have the
rates before me. I said that already.

Dr. Ram Subhaff Sinffh: In reply to 
part (c) of the question,, the hon. 
Minister stated, no. May I know whe­
ther Government will give us the in­
formation required by layinjf on the 
Table of the House a statement show­
ing the period for which the station 
masters have been there a<t the res­
pective stations where they are at 
present?

Shrl Alagesan: 1 do not think such
a wide statement Is called for. What 
I meant to say was that when trans­
fers are made, and one station master 
goes to another station, he takes over 
the work. So, because of this prac­
tice. transfers are not, where neces­
sary, prevented.

Shrimati Rena Chakravartty: May
I know whether it is a fact that much 
of the material which was necessary 
for the flood control measures for 
Dibrugarh could not be unloaded due 
to the fact that there was no labour, 
and whether that has any connecUon 
with this particular type of contract 
system which is prevalent in these 
areas?

Sliri Alagesan: I am afraid not.

C o m p l a i n t s

*1349. Chaudhri Muhammed Shaffee:
Will the Minister of Railways be 
pleased to state •

(a) the number of complaints re­
ceived from the public against the dis­
courteous treatment of and corrupt 
practices adopted by the Railway 
employees during the year 1954;

(b) the number of officers and 
employees suspended, dismissed or 
egainst whom disciplinary action was 
taken as a result of the above-men­
tioned charges; and

(c) the number of complaints on 
which no action was taken?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
4180 and 1896 respectively.

b̂) The number of cases in which 
action has so far been taken is 1765.

(c) All complaints are investigated 
and appropriate action taken except in 
cases in which complaints are not 
established.

P i l o t s

•1350. Shri U. M. Trivedi: Will the 
Minister of Communications be pleased 
to state:

(a) whether Government have con­
sidered the question of not recruiting 
persons addicted to drink as pilots in 
the Civil Aviation Department; and

(b) if so, their conclusions in the 
matter?

The Deimty Minister of Communica­
tions (Shri Raj Bahadur): (a) and
( b ) . Persons addicted to drink are not 
recruited as pilots in the Civil Avia­
tion Department or the Air Corpora­
tions.

Shri U. M. Trivedi: May X know
from the hon. Minister whether it is 
his reply that casual drinkers are re­
cruited?

Shri Raj Bahadur: I have given a
Straight rep ly to the hon. Member’s 
question. He wanted to know whe­
ther addicts are employed or not. I 
say, they are not employed.

Shri U. M. Trivedi: May I know
whether those who regularly drink 
are emplo3ned?

Mr. Speaker: Order, order.
Shri Mohiuddtoi: May 1 know at

how many air-ports alcoholic drinks 
are licensed to be sold?

Shri Raj Baliadur: For that I would 
require notice of a separate question.

C o a l  M i n e s  L a b o u r  W e l f a r e  F u n d

♦1361. Shri Gidwani: Will the
Minister of Labour be pleased to 
state: *

(a) the total amotmt collected under 
the Coal Mines Labour Welfare Fund 
upto the .*̂ lst March, 1954:




